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MR. SPEAKER : On what matter ?
There is nothing beforc the House,

SHRI GURCHARAN SINGH : I have
also some rights in the House,

MR. SPEAKER : What is his point ?

SHRI GURCHARAN SINGH : I shall
just explain it. 1 had sent a starred ques-
tion...

MR. SPEAKER : He may ask me in
my chamber and not here.

SHRI GURCHARAN SINGH : I have
been deprived of my right to ask supple-
mentary questions, because the question has
been disallowed, and the information has
been given to me, whereas actually it should
have been given to the House.

MR. SPEAKER : It is not the practice
to take it up in the House in this manner.
He can come to my Chamber and [ shall
explain the position.

SHRI GURCHARAN SINGH : 1t is
unfair.
SHRI HEM BARUA (Mangaldai) :

Before you pass on to the next item, may [
make & submission ? [ had submitted
a calling-attention-notice on the
suspension of the exhibition of a parti-
cular all-India picture in certain Calcutta
picture-houses. The attack on the picture-
house might be a State -affair, ind we do
nat want to impinge on the precincts of the
State., But ‘Prem Pujari’ is an all-India
phenomenon, That is why | want the hon.
Minbister to make a statement on that. But
it has been disallowed.

MR. SPEAKER t The calling-attention-
notice did come to me, but 1 did not accept
it because it related to the law and order
situation. So far as the attack on the local
cinema-houses is concerned. .,

SHRI HEM BARUA : The burning of
the cinema-house is a State affair, we do
not want to impinge on that. But ‘Prem
Pujarl’ is an all-India phehomenon.
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SOME HON, MEMBERS : Let us not
sit tomorrow.

AN HON. MEMBER : What about
Private Members' resolutions ?

MR. SPEAKER : The resolutions fixed
for tomorrow will be taken up on thc’ mxh
instant. The House will not be sitiing
tomorrow. The resolutions will not be
cancelled but will be postponed to the 20ih
instant.
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PAPERS LAID ON THE TABLE

RESOLUTION ON THE REPORT OF
CENTRAL WAGE BOARD FOR ROAD
TRANSPORT INDUSTRY

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): 1 beg to lay on the Table a
copy of Government Resolution No, WB-14
(6)/69 dated the 2nd February, 1970 on the
report of the Central Wage Board for Road
Transport Industry. [Placed in Library
See No. LT-2705/70]

Parzns UxpEr COMPANIES AOT

THE MINISTER OF STATE IN THB
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : On behalf of Shri Satya
Narayan Sinha, I beg to lay on the Table a
copy each of the following papers under
sub-section (1) of section 619A of the
Companics Act, 1956 :—

(1) Review by the Government on
the working of the Film Finance
Corporation Limited, Bombay for
the year 1968-69.

(2) Annual Report of the Film Finance
Corporation Limited, Bombay for
the year 1968-69 along with the
Audited  Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library See No. LT-2706/70]

EMPLOYEES' PROVIDENT FUNDSH
(SIXTH AMENDMENT) SCHEME

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI S.C.
JAMIR] : On behalf of Shri Bhagwat Jha
Azad. 1 beg to lay on the Table a copy of
the Employees’ Provident Funds (Sixth
Amendment) Scheme, 1969 (Hindi and
English versions) published - in Notificatiog



